SCHEDULE -I - FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insplvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PREMIUM LAMINATORS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor PREMIUM LAMINATORS |PRIVATE LIMITED
2. Date of incorporation of corporate | 01.12.2008

debtor

3. | Authority under which corporate | Registrar of Companies — Delhi
debtor is incorporated / registered

4. | Corporate Identity No. / Limited | U19115DL2008PTC185362
Liability Identification No. of corporate
debtor

5. Address of the registered office and | Registered Office: CB ‘
principal office (if any) of corporate | Block 24D, DDA Flats, Hari Nagar, Clock Tower, New Delhi
debtor 110064. .

6. | Insolvency commencement date in | 05.08.2026
respect of corporate debtor

7. Estimated date of closure of | 01.02.2027
insolvency resolution process (180 days from insolvency commencement date)

8. Name and registration number of the | Gopal Garg
insolvency professional acting as | IBBI/IPA-001/IP-P02803/2023-2024/14339

interim resolution professional

9. Address and e-mail of the interim | Address: 408, New Delhi House, 27 Barakhamba Road,
resolution professional, as registered | Connaught Place, Central, National Capital Territory of

with the Board Delhi- 110001
Email: gopalgarg1987@gmail.com

10. | Address and e-mail to be used for | Address: 408, New Delhi House, 27 Barakhamba Road,
correspondence  with the interim | Connaught Place, New Delhi, 110001
resolution professional Email: cirp.premiumlaminators@gmail.com

11. | Last date for submission of claims 19.08.2026

12, | Classes of creditors, if any, under | Not Applicable as per information available with IRP
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13. | Names of Insolvency Professionals | Not Applicable as per information available with IRP
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

14. | (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized | Physical Address: Not Applicable
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has ordered
the commencement of corporate insolvency resolution process of Premium Laminators Private Limited on

05.08.2026.

The creditors of Premium Laminators Private Limited, are hereby called upon to submit their claims with
proof on or before 19.08.2026 to interim resolution professional at address mentioned against entry No.
10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means. Digitally signed
GOPAL by GOPAL GARG

Submission of false or misleading proofs of claim shall attract penalties. GARG Date: 2026.08.07
15:05:18 +05'30"

Gopal Garg

Interim Resolution Professional
Date: 07.08.2026 M/s. Premium Laminators Private Limited
Place: New Delhi IBBI/IPA-001/1IP-P02803/2023-24/14339

AFA Valid Upto: 31.12.2026
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KAIROSOFT AISOLUTIONS LIMITED

(fermerly known as Pankaj Plyush Trade & Investment Lid}
Registared Office: UNIT MO, 500 Sth Floor ITL Twin Tower, Plot
Mo. B-9, KSR, Pitampura, Saraswati Vikar, Morth West Delhi,
Delhi, India, 110034
Email Id; csfvalkaiio; Website; www kalrosofi.al
CIN: L222030L1982PLC256201

NOTICE OF THE FORTY-THIRD [44th] ANNUAL GENERAL
Tl -WOT MEORMAT

Motice is heraby goen that Tha Forty-Forth (44th) Annwal Gengral
Maating [AGM) of the Members of Kairasoft Al Solutions Limitad
{formesly known as Panks Piyush Trade & Investmant Lid) wil be
hetd on Saturday, 29th August, 2026 at 12,30 PM IBT through Videa
Confergnging | VO alker Audio Videa Conferancing (O8YM) 10 rangasl
the businesses as sel out in the MNotice dated 05th August, 2026,

In comgpliance with the MCA and SEBI Cerculars, Electronic copies of the
hotica of the AGM and Imlegreted Annweal Report of the Comparny far the
Financral Yo $025-2026 have besn senl 1o hose Membsers whose e-
imail addrasses gra sagistared with the Company/Depasitaries. Thasa
dacuments ana alsa aveilable on the weksita of the Campany e, &l
wies kairesoft gl website of stock exchange Le, BSE &t www bzelndia com
fspeslividy and on Be websie of Nabonal Securities Deposiieny Limied
(ME0L) at, www.evaling.nsdlcam  The dispabch of Malice of the AGM
thrawgh emads has been completed on Thursday, 06th August, 2026,
Mambears attending he AGM thraugh YOO shall be rackaned for the
purpase of quarem under Secton 103 of the Act,

The remole a-voling pericd commancas an Wednesday, 26th August,
2036, at 0%:00 AM. and ends on Friday, 200 Awsgust, 2026 at 05:00
P#. Dwrmg this pericd, members of the Campany holding shares either
in physical form or in dematecalzed form, a5 on the cut-olf date Le.,
Saturday, Xind August, 2036, may cas| hes wabe by ramota a-voding on
the business specidiad in tha Mofice of tha AGM dated 05th Asgqusl, 2026,
Ary peraan, who acquires shares of the Company and becsmes membsar
ispatch ¢f Bha sofl copy of Nolics and Anroal
Report a= of the cut-off date e, Satwrday, Z2nd Awgust, 2026 may fallaw
the sama procedure far remade e-voting as given in the Motice af AGK,
T peamiede e=voting module shall b deabied by NE0L rl.‘.ll"-'l'.'I“I'IQI therealer
Once the vole on 8 resalution is casl by the mambers, the membaor shall
nat ba alkawed io changs it subsagusntly.

Mambers who are padicipating i the AGM through Video Confierancing
(VEether Audi Viden Ganferancing (EAVM) on 23nd August, 2626 can
el et voln dunng he AGA electrorecally an b businesSes spediled
in the rifica of AGM through elacinins waling syslem (E- Voling ) of NSOL.
However, anfy those Members, who wil be presient in the AGM through
VG facilityard have ned casted thelr vole on The Resalullons Ihraugh
Rimede E-Voling and ang alberwise nol barred fam daing 0, shall ba
efigible fo vode through E Violing system in tha AGK.

In case af any gueres. you may refar the Frequenty Asked Questions
(FAGs) for Shareholders and e-vollng usar maneal lor Sharaholders
available 29 he downlead seclion of sesaavaling nsdloom of call on |
(22 - 4836 TG ar send a requast b Ms. Pallavi Mhatne, Senior Managsr,
NSOL, Trade Wardd, ‘4" Wang, th Flaor, Kamala Miks Comgiound, Senapati
Bapal Mang, Lower Parel, Mumbal - 400 D13 31 evolingi@nsdl coin
Book Closure: Pursuant 1o Section 31 aof the Companies Acl, 2013, the
Reqizier of Members and Shara Transfar Books of the Company will
remam clased from Satwrday, 23nd August, 2026 to Saturday, 28th
Aupgust, 2026 (both days incluaive),

By Order Of The Board,

For Kairosafl Al Solutions Lid,

(formerly known as Pankaj Piyush Trade & Investment Lid)
MI‘I

Harshal Kumar Agarwal

Company Secratary & Compliance Officer

Place; Mow Delhi
Date: 06082026
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Kohinmoor Foods Lid.

Regd /Comporate Office; Pinnacle Busingss Tower, 107 Floor,
Shooting Range Road, Suraj Kund, Fandabad, Haryana-121001
Ph. Mo, 0120-4242222 Fax Mo, 01209-42422373
E-Mail: infof@kohinoorfoods.in, Visitus at www kohinoorfoods.in
CIN - L52110HR1989PLCO70351

NOTICE

Motice pursuant 1o Regufation 29 of the SEBI (Listing Obligations
and Disclosures Requirement) Regulations, 2015 (LODR), is
heraby given that 2 Mesting of Board of Directors of the Company
will be hield on Thursday, 13" August 2026 at the Registered Office
of the Company situated al Pinnacle Business Tower, 107 Floor,
Surajkund, Shooling Range Road, Fandabad, Haryana — 121001
andfor through wvideo conferencing fo inder-ala consicer, the
following business:
1. To take on record the Un-audided Financial Fesolis for the
Quarterandedon 30" Juna 2028,
2. To decide the date, time and place of 37" Annual General Mesting
oftha Company for tha Financial Year ended on 31° March 2026.
3. To fix the date of book closure for the aforesaid Annual
General Meefing of the Company for the Financial Year ended
an 31" March 2026
4_To conssder, evaluate and approve the proposal of vanous fund-
rassing oplions for the Company by way of issuance of Equity
Shares or any other eligible securilies through permissible modes,
5. Ary othar mattes, as may ba considerad appropriaba by the Board

By Order of the Board of Directors
For Kohinoor Foods Ltd.

Sdi-

Deepak Kaushal

Company Secratary
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THE BUSINESS DRILY

Place: Faridabad
Date: 06" August, 2026
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FRIDAY, AUGUST 7, 2026

SCHEDULE -1 - FORM A

PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankruptcy Board of India
(Insolvency Resclution Process for Corporate Persons) Regulations. 2016)

FOR THE ATTENTION OF THE CREDITORS OF
PREMIUM LAMINATORS PRIVATE LIMITED
RELEVANT PARTICULARS

Wame of corporaie debtor PREMIUM LAMINATORS PRIVATE LIMITED
Dates al intorparation af carporate cablori 09, 12.2008
. | Bwtheeity under wivch corporale deblor | Regisirar of Companies - Dehi

|8 incorporated [ registened
Corporate identity No. [/ Limitad Liabsity | U187150L 2006 TL1B5362
{identification No. of coporate deblar
. |Bddress of the registerad o¥fice and
prircipal office (f any) of comporaie
_|debior
Insetwancy commencement dade in
raspect of corporale deblor
Eztimated date of chosure of insohvancy
resolifion process
Mame and ragisiralion mumber of lha
inzahency professianal acling &5 ntenm
resakulion profassional
Adiress and e-mail of the inferim
resalulion professionsl, as registersd
wilh 1= Board

Reg offc: B-25, Street No. 4, Unche Par,
Near Nalanda School Mandawali, Pur,
Fazal New Delhi, 110092
CIN: U70100DL2010PTC204665
Mail id: yashodabuilderspvtltd @gmail.com
FORM NO INC-26
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]
Advertisement for change of registered
office of the company from NCT of Delhi”
to the “State of Uttar Pradesh”
Before the Central Government
Regional Director, Northern Region, Delhi

Section 13(4) of Companies Act, 2013
and Rule 30(5) (a) of the Companies
(Incorporation) Rules, 2014
And

In the matter of YASHODA BUILDERS
PRIVATE LIMITED (CIN-
U70100DL2010PTC204665) having its
registered office at B-25, Street No. 4,
Unche Par, Near Nalanda School

Reqistared Offica: CB

Block 240 DDA Flals, Harl Nagar, Clack Towar,
Pl Dl 110064,

156.08.2025

1022027

¢ 180 days from nEcivency commentement date)
izapal Gang
IHBYIPA-D0TEP-PLEBOS S0 E-20E4/ 14335

Address: 408, New Delhi House, 27 Barakhamba
Finad, Connaughl Place, Ceniral, Mational Cagital
Teritory of Defhe- 110001

Email: gapakgary 1967 @gmail.com
Address; 408, Naw Delhi Hausa, 27 Barakhamba
Foad, Connaugh! Face, Maw Defi, 110001
resalution profassicnsl Emall: cirp.pramiumlaminalors@amail com

. |Last date for submissipn of clesms 1808 2026

the “State of Uttar Pradesh”.

' Address and e-mail o be usad for
comespondencs with the mitenm

YASHODA BUILDERS PRIVATE LIMITED

In the matter of the Companies Act, 2013,

Mandawali, Pur, Fazal New Delhi, 110092

......... Applicant/Petitioner
Notice is hereby given to the General Public
that the company proposes to make application
to the Central Government under section
13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum
of Association of the Company in terms of
the Special Resolution passed at the Extra
Ordinary General Meeting held on 28" March
2026 to enable the company to change its
registered office from the “NCT of Delhi” to

Any person whose interest is likely to be
- affected by the proposed change of the
registered office of the company may deliver
either on MCA-21portal (www.mca.gov.
in) by filing investor complaint form or
cause to be delivered or send by registered
post of his/her objections supported by an

FORM NO. INC-26
[Pursuant to Rule 30 of the Companies (lncorporation) Rules, 20714]

Advertisement to be published in the newspaper
for change of registered office of the company from
one state to another Before the Central Government

Northen Region

In the malter of sub-gacton {(4) of Section 13 of Companies Act, 2013 and
clause {a) of sub-rule [5) of rule 30 of tha Companies (Incorporation) Rules,

2014
AND

I THE MATTER OF NIPUN PLANNERS & INFRASTRUCTURE PRIVATE
LIMITED (A& Company registered under the Companies Act, 1955,
CIN:UT4120DL2008PTCA7ET23, and having Its Registerad Office at EB-190,
MAYAENCLAVE, NEWDELHI-1100864.

Petiftioner

MOTICE is hereby given fo the General Public that the Company proposas o
make application fo the Central Government under section 13 of the
Companies Act, 201 3 seeking confirmation of alteration of the Memorandum of
Association of the Company in terms of the Special Resoliticn passed st the
Extra-Ordinary General Maeting hald on Wednesday, 15" July, 2026 1o enable
the Company 1o change its Ragistered office fram the “National Capital
Territory of Delhi lo state of Haryana",

ANy persan whosa interest s ikely (o ba affectad by the proposed change of the
Registered Office of the Company may deliver either an the MCA-21 portal
{www.mca.gov.in) by filing Investor complaint form or cause to be delivered or
send by registered post of his/her objections supporied by an Affidavit stating
the nature of his'her interest and grounds of opposition to the Regional Qirectar,
Morinen Region, B-2 Wing, Znd Floor, Ft. Dean Dayal Antyodaya Bhawan
(earlier known as Farvavaran Bhawan), CGO Complex, New Delhi — 110003

Er_c_:_i! ASSET RECONSTRUCTION COMPANY (INDIA) LTD.

CIN: U65999MH2002PLC134884 Website: www.arcil.co.in
REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai- 400028, Tel: +91 2266581300

SYMBOLIC POSSESSION NOTICE |

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its capacity as
Trustee under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) (“said Act”) and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 (“said Rules”) issued a demand notice(s) to the borrower(s) mentioned below, to repay the
amount mentioned in the Notice within 60 days from the date of receipt of the said Notice. The borrower/
guarantor(s)/mortgagor(s)) having failed to repay the said amounts, notice is hereby given to the borrower/
guarantor(s)/mortgagor(s) in particular and the public in general that the undersigned has taken possession of the underlying
Immovable Property described herein below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of
the said Act read with Rule 8 of the said Rules on “AS IS WHERE IS & WHATEVER THERE IS BASIS” on the date mentioned below.

1: Loan No- 0255SBML00751: Original Lender - Vistaar: Date of Demand Notice- 23/01/2026: Name of the Trust-Arcil - Trust
-2026 - 011: Borrower Name - Mr/Ms. Ramesh Kumar : Co-Borrower Name - Mr/Ms. Rashmi: Total Outstanding -
%1,24,460.42/- as on 21/01/2026 : Description of the Property- Freehold Residential Flat No. U.g.f-7, Without Roof Rights, Area
Measuring 60 Sg.mtrs., Out Of Khasra No. 361, Situated At In The Village Saddullabad Pargana Tehsil Loni District Ghaziabad,
Uttar Pradesh. (hereinafter Referred To As The "said Property") and bounded as follows: North: Important Part Of Plot South: Plot
No. E-2 East: Plot Of Other Owner West: Rasta 30ft. Wide: Date of Possession- 03-08-2026.

2:Loan No- 0255SBML00742 : Original Lender - Vistaar: Date of Demand Notice- 23/01/2026: Name of the Trust- Arcil - 2026 -
011-Trust: Borrower Name - Mr/Ms. RAMESH KUMAR: Co-Borrower Name - Mr/Ms. RASHMI: Total Qutstanding in -
%9,18,482.64/- as on 21-01-2026: Description of the Property-Freehold Residential Flat No. U.G.F-7, Without Roof Rights, area
measuring 60 Sq. Mtrs., out of Khasra No. 361, Situated at Village Saddullabad, Pargana Tehsil Loni, District Ghaziabad, Uttar
Pradesh and bounded as follows: North: Important Part of Plot South: Plot No. E-2 East: Plot of Other Owner West: Rasta 30ft.
Wide: Date of Possession- 03-08-2026.

affidavit stating the nature of his/her interest
and grounds of opposition to the Regional
Director, Northern Region, Ministry of
Corporate Affairs, B-2 Wing, 2nd floor, Pt.
Deendayal Antyodaya, Bhawan, 2nd floor,
CGO Complex, New Delhi-110003 within
Fourteen days from the date of publication
of this notice with a copy to the applicant
company at its registered office at the address

within fourteen days of the date of publication of this nofica with a copy to the
applicant Company at its registered office at the address mentionad balow:

Regd, Off. EB-100, MAYA ENCLAVE, NEW DELHI-110064
By Order of the Board of Diractar
For NIPUN PLANNERS & INFRASTRUCTURE (P) LTD.

Classes of creditors, § sy, under clsuse |Nof Applicable as par information avadable wih
(L) of sub-sechan [BA) of seclion 21, |IRF

asterlaned by i mlanm resalulion
prafessianal

, |Memes of Inschvency Professienals Mot Applicable as per information avalable with
idendtied 1o act as Autharized IRP

3: Loan No- 0249SBML01224 : Original Lender - Vistaar: Date of Demand Notice- 16/03/2026: Name of the Trust- Arcil - Trust
-2026 - 024: Borrower Name - Dinesh Sant Ram: Co-Borrower Name - Brijesh Devi : Total Outstanding in - 38,40,288.64/- as on
30/01/2026: Description of the Property-All That Piece And Parcel Of Property Bearing Khasra No. 77, Situated At Pawan Vihar
Village Khora, Tehsil Loni, District Ghaziabad, State U.P. - 201309, Belonging To Dinesh Sant Ram. and bounded as follows: North:
Rasta 8 Ft Wide South: Other Property East: Property Of Seller West: Other Property: Date of Possession- 03-08-2026.

Fearasentative of cradfors in a dass
(Theea names lor each dass)

Delhi-110059.

(2] Relevant Forms and
(B Details of autharized representatives
& availabla ak

Wetr link s hfips:ibaipovinhometiownloads
Phyzical Address: Not Applicable

Date:-06/08/2026

Place: New Delhi

at C-92, Sainik Nagar Uttam Nagar, New

YASHODA BUILDERS PRIVATE LIMITED

For and on behalf of

(Pushpa Yadav)
Director
DIN No: 01141232

Place : Mew Dalhi
Date : 31.07.2026

(PARAMDEEP 3INGH)
Director, DIN | 02056489

With further interest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation.
However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the
Borrowers mentioned herein above in particular and in public in general that the Authorised Officer of ARCIL have taken
possession of the properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4)
of the said Act read with Rule 8 of the said rules on the dates mentioned above.

Motica bs haraby given that the Natonal Comgany Law Tribung!, Principal Beach, New Delhi has
prdered the commencement of corporate insodvency resolution process of Premium Lamnatars
Private Limifed on 05 08 2026

The creditors of Premium Laminators Private Limited, are hereby cafed upon o submi ther
claims ‘with praol on or before 19.08. 2035 to interim rasalulion professional &t address
mentioned againsd eniny No, 10,

The financial creditors shall submit heir claims with proof by elecironic means only, Al oiher
crediboes may subme fhe claims with proolin persan, by postor by electrons means,

Submission of false or miskeading proofs of claim shak attract penalties.

“"IMPORTANT™

iHlst care I1s taken prior to
acceptance of advertising
copy, it is Nnot possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresultof
transactions with companies,
associations or individuals
advertising in its nevwspapers
or Publications. We therefore
Gﬂp:ﬂ Eﬂrg recommend that readers
- : = make necessary inqQuiries
]HIEI'I-I'I-'I Rﬂiﬂlutlﬂﬂ P[ﬂ'ﬁiﬁﬂlﬂi' before sending any monies
Wiz, Premium Laminators Private Limited or entertisng_th irgo w20y
agreements wi advertisers

IBENIPA-DD1/IP-POZE03/2023-24114339 =

or otherwise acting on an
AFA Valid Upto: 31.12.2026

Sdi-

Date: 07.08.2026
Place: New Delhi

advertisement in any
manner whatsoever.

SHRIGANG INDUSTRIES AND ALLIED PRODUCTS LIMITED

CIN: LT1O1TUP1989PLCO11004
Regd. Office: Plot Na. B-2/6 & 27, UPSIDC Industrial Area, Sandila Phase [V Sandila,
Dist. Hardoi (UP)
Website: www.shrngangindustries.com Email |D: secretarial@shrigangindustries.com
Unaudited Financial Results for the Quarter ended June 30, 2026

(INR in Lakhs)

5. Parti Quarter Quarter Quarter Year
N articulars anded ended ended ended
30.06.2026 | 31.03.2026 | 30.06.2025 | 31.03.2026
(Unaudited) | (Audited) |(Unaudited)| (Audited)

1 | Total income from operations

(net) 11266 48 10559.07 B568.06 | 40304.01
2 | Proftt ! {Loss) from ordinary

activities (before Tax,

Exceptional andi'or

E_xiraurc!i_p_?_rf__itemall E_E:‘LH _E_EE.EE- 119.54 E‘EEEES_
3 | Profit / (Loss) before fax

(after Exceptional andior

Exfraordinary items) 281.11 299.99 119.54 2529.58
4 | Net Profit/ (Loss) for the

period after tax 200,83 196.12 95,71 1860.62
8 | Tofal Comprehensive Income
__[Hor he pericd i 20583 el7s| B 1866.25
6 | Equily Share Capital (Face

value of Rs. 10/~ each) 2123.91 | 1998.00 1,783.00 1998.00
T | Reserve [excluding

Revaluation Reserves as per

balance sheet of pravious

accounting year) 0.00 0.00 0.00 3008.38
8 | Eamings per share (Face

value of Rs. 10/~ Each)

Before and Afer

Extraordinary items Not

annualised for the quarter

- Basic 1.01 1.01 0.53 10.06

= Diluted 0.93 .48 8.7

Note:

1 The above financial results were reviewed by the Audit Committee and approved by the
Board of Directors at their respective meetings held on August 06, 2026. These financial
results have been prepared in accordance with the Companies {Indian Accounting
Standards) Rules, 2015 {(as amended) (Ind AS) prescribed under Section 133 of the
Companies Act, 2013 and other recognized accounting praclices and policies {o the
exteni apphcable.

2 Previous periods figureés have been regrouped, wherever considered necessary.

3 The company has two business segments- Edible Oil
Operations and Liquor Operations and segmentwise
results. assets and liabilities are accordingly given,

4 In line with the requirements of Reqgulation 47{2) of
the Listing Regulalions, 2015, the results are
available on the website of BSE Limited (URL
www bseindia.comicorporates)

By order of the Board
For Shri Gang Industries And Allied Products Limited

Sdl-
Place; New Delhi Sanjay Kumar Jain
Date: 06.08.2026 (Chairman)

FORM NO. NCLT. 3A
Advertisement detailing petition
[see rule 35]

Company Petition/IBC No 482 of 2025

Notice of petition
(A petition/application/referenca under section 95 of Insolvency and Bankruptcy

The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid
properties/ Secured Assets and any dealings with the said properties/ Secured Assets will be subject to the charge of Asset
Reconstruction Company (India) Limited. For the above said amount with interest and expenses thereon.

The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to

redeem the secured assets. , o
For Asset Reconstruction Company (India) Limited

Date: 07-08-2026 Place: Delhi SD/- Authorised Officer (In capacity as Trustee)

(Code 2016, for indiation of Personal Insolvency Resaluion Process against Sh
(Ramesh Chandra Sio late Sh RC Mansharamani and was presented by Canara
|Bark having office al Ne. 1, DDA Building, First Floor, Nehru Place, New Delhi -
|110018 on the 27th day of Jul 2026 , and the said petibion is fixed for hearing before
\Dielhi bench of National Company Law Tribunal on 17th Aug of 2026. . Any person
idesirous of supporting or opposing the said petibonapplication/reference should
§E.Er|-d to the Pefitioner's advocaie! Authorized representative of Petiioner, nolice of
his intantion, signed by him or his advocate, with his name and address, 5o as 1o
ireach the Pettioner's advocate/Authorized representatiee of Petitioner not kater than
|'twio days before the date fixed for the hearing of the petition/application/referanca, |
Where he seeks lo oppose the petition'applicabondreference. the grounds of|
[opposition or a copy of his affidavit shall be fumished with such notice. A copy of the
|petilion/application’reference will be fumished by the undersigned lo any person
[requiring the same on payment of the prescribed charges for the same

Sdi-

(Sandeep Kumar)

(Authorized representative of Petiionar)
Address: No. 1, DDA Building, 1st Floor
Mehru Place, New Dalhi 110019

FORM NO. NCLT. 3A
Advertisement detailing petition
[see rule 35]

Company Petition/IBC No 483 of 2025

Notice of petition

|A petition'applicabion/reference under seclion 85 of Insolvency and Bankruptcy
{Goda 2016, for indiation of Personal Insolvency Resolution Process against Sh
|Sanjay Chandra S/o Sh Ramesh Chandra and was presanted by Canara Bank
(having office at Mo. 1, DDA Building, First Floor, Nehru Place, New Delhi -110013 an
e 27th dlay of Jul 2026 , and the said pefition is fixed for hearing before Delhi bench)
jof National Company Law Tribunal on 17th Aug of 2026. . Any person desirous of
'supporting or opposing the said pefiion/application/reference should send to the
|Petitionar's advocals! Authonzed representative of Pelitioner, notice of his intention,
jsagnad by him or his advocate, with his name and address, s0 as to reach the
|Peditioner's advocale/Authorized represantative of Petitioner nol later than two days
{before the date fixed for the heanng of the petition/applicationireference. Where he
|seeks to oppose the pefiionfapplication/reference, the grounds of opposition ora
wopy of his affidavit shall be furnished with such nobce. A copy of the
;p&ﬁﬁnn.‘app@inaiinnn‘referenn:n will be furnished by the undersigned to any person
[requiring the same on payment of the prescribed charges for the same

Dated 07 Aug 2026

Sdi-

[Sandeep Kumar)

(Authorized representative of Petitioner)
Address: No, 1, DDA Building, 1st Floor
Mehru Place, New Delhi-11001%9

FORM NO. NCLT. 3A
Advertisement detailing petition
[see rule 35]

Company Petition/IBC No 484 of 2025

_ Notice of petition

\A petibon/application/reference under section 95 of Insolvency and Bankruptcy
(Code 2016, for inibation of Personal Insolvency Resalution Process against Sh Ajay
iChandra /o Sh Ramesh Chandra and was prasented by Canara Bank having
office at No. 1, DDA Building, First Floor, Nehru Place, New Delhi-110019 onthe 27th
day of Jul 2026 |, and the said petition Is fixed for heanng before Defhi bench of
National Company Law Tribunal on 17th Aug of 2026. Any person desirous af|
lsupparting or appesing the said petiton/application/reference shoukd send to the
{Pefiioners advocater Authonzed representative of Patitioner, noftice of his intention,
[sigred by him or his advocate, with his name and address, 5o as 1o reach the
Pefitioner's advocate/Authorized representative of Petitioner not later than ‘two days
{before the date fived for the hearing of the petition/application/refarence, Where he
iseeks 1o oppose the petiton/application/reference, the grounds of opposition or a
\copy of his affidavit shall be furnished with such nofice. A copy of the
\petition/applicationreference will be furished by the undersigned to any person
irequiring the same on payment of the prescnbed charges for the same

Dated 07 Aug 2026

Sdi-

(Sandeep Kumar)

{Authorized representative of Petitioner)
Address: Mo, 1, DDA Building, 1st Floor

Dated 07 Aug 2026 Nehru Place, New Delhi -110019

dindiashatier INDIA SHELTER FINANCE CORPORATION LTD.

referred to as “the Rules”).

be made by the Authorized Officer at the place mentioned below.

Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their legal heir(s) or
representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited (hereinafter referred
to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its Registered Office at-6th
Floor, Plot No 15, Institutional Area, Sector 44 Gurugram Haryana - 122002, will be sold on “As is Where is”, “"As is What is” and “Whatever there is” basis
on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers, co borrowers and guarantors. The sale will

SALE NOTICE FOR SALE OF
=—pMpme Leans Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 [RLGIU{0A/.1: 1R (0] 4 ¢

Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter referred to as “the Act”) read with Rule 8(5) read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 (hereinafter

L&T Finance Limited

Santacruz (East), Mumbai 400 098
CIN No.: L67120MH2008PLC181833
Branch office: Noida

SALE NOTICE FOR SALE OF
IMMOVABLE PROPERTY

HINDUJA HOUSING FINANCE LIMITED

HIPULA Corporate Office st 167-169, 2nd Floor, Little Mount, Saidapel, Chennai - APPENDIX- IV-A
e 600015, E-mall : auction@hindujahousingtinance.com [See proviso to ruie 8 (6)]

CONTACT PERSON: RAVI SHANKAR - 99397 35557 | PAWAN KUMAR PANDEY : 30105 62716 | PROMOD CHAND : 90903 38759

(o

E-Auction Sale Notice for Sale of immovable Assets under the Securitization and Reconsiruction of Financial Assats and Enforcement of Sacurity
Interast fgt, 2002 (hervinaibar relerrad to as “the Act” | read with proviso 1o Rule B8] of the Sacyrity Intarest (Enforcement) Aules, 3002 (hareinaftar
referred b as “the Rules ™). Moticais heraby gvenla the publicingenaral and in pacticulas 1o the Bocrgwars] and Guarantor]s) that the balew-deseribed
imrsavabde property morigagedchanged tothe Secured Creditor, 1he possession of whkch las been taken by the Authoszed Officer of Hnduia Housing
Finance Limited {Secured Cradior having its Corporate Difice at 167-169, 2nd Floor, Litte Mount, Saigapet. Chennal = 600015 and one of its Branch
Cffices at ifice No- 311 & 512 |TL Northex Tower, Netaji Subhash Place, Pitamgpura New Deihl-110034., will be.sold on “As is Where iz", "As is What
is" amd “Whalever there is" basis on the dates mentioned balow for realizatson of the amawnt dug io tha Secured Creditar from ika bomowers and
puaramors, The salewillbe done by {he Authorizad DfREcer thraegh e-auttan plalform prowided &t the webisie: wehw bankeauctions.com.
INSPECTION DATE : 19-08-2026 to 21-08-2026 14:00 hrs -17:00hrz | EMD LAST DATE : 24-08-2026

Till 17:00 hrs. | E-AUCTION DATE : 25-08-2026 11:00 hrs-13:00 hrs. | BID INCREASE AMOUNT RS, 10,000/-

Rezerve Price

arnest Money Deposil
(EMD}:

Lean Account Number And Nameof Borrower(s) /
Go-Borrower(s) Guaranton(s)

OL/DELDLHLADOGDO01%S. Mz SANDEEF AMAND (BORAROWER} 2r-09-20F3 & Rs, 25,76,965/- AT 7 -2 R.F: Rs. 23,49, 000 -
CHAHAT VERMA |CO-BORROWER) 0.8. a5 on 06082026 Bs. 31,32 036/ | Physical Possession | EMD: Rs. 2,35 900/~
Description Of The Immiovable Property/ Secured Asset: Upper Ground Fiaor iwithout roof rights) bearing private numaer UG-04, bl on partion
of property number RZ-1-T9-80, area measuring 64 square yards siluated i the 3rea of vitage Mirsapar ool of klasra number-15/18 colony known
a5 |-Block, Mahavir Enclave, New D=alhi, Bawunded a5 East-Gali, West-Road, North-ather's property, South- olbar's property

OLTLE TIHR/ADBMGD 00436, SURENDRA KUMAR BISWAL 2h-03-2025 & R, 15,37 504/ | 1607 208 R.B: R, 10,56,000,-
(BORROWER] JYOSHNA RAN| BISWAL (CO-BORROWER)  [0.5. a5 on 060 2020 B 15,649,281+ | Physical Possession [ EMD: Rs. 1,06,600,-
Dezcription DI The Immovable Property/ Secured Assel: Secondfloor (without rocfright) outof bust-up propery beanng number F-5004 area
measureng 33 444 square metars, Hal 1S, 40 sguare yards oul o Khasoa number 83/25 . siluated in the revenue estate of village Palam, Delhl
atate, Dethi colany known as Mahawir Enclava, New Delhi-110045, Bounded as Easi- Other Praparty, West- Gali 12 feet wide, North- part of pind
number F-50, Seuth-Plot Number F-49
DL/MTEMTHEAIDMONESET. Sonl Lal (BORAIWER) 02-01-2025 & Bs, 26 30,953- | 3107-70%6 R.P: A=, 30,868,600,
Geema Devl (CO-BORRDWER) 0.8. a5 on O6/082020 Rs. 31,07, 236/-] Physical Possession | EMID: Rs. 3,08,900/-
Descriplion Of The Immovable Properly/ Secured Assel: Upper ground loar soulh side (without roofterrace rghts) out of propesty bearing
nurmtherd 19, akd nuember 10, arap mezsuring 75 square yards (that is 62.71 square meters], out of khasra number 5404011 situatad in the area of
village Palam Colony known as Ral Magar Part -, Palam Cotony, New Delhi-1 180477, Bounded as East- other's proparty, West- Other's property,
Narth-gali 18 fopd 2nd South- road 16 e

DL/ NI/ INEF/ABDOG00SEE. Me Deepak Jain (Borrower] 2E-03-2024 B Ry, 3901 140 | 2E0E-H025 R.P: Rs. 42 23.700/-
Mr ¥ikas Jain (Co-bormower) Mrs Meesu Jain (Co-herrower) | 0.8, 25 an 06/DA2026 R, 54,84 954)-] Physical Possession | EMD: Rs. 4,22 400/

Description Of The Immavable Property/ Secured Asset: Entire sacond flaar (withaut terraca rightsjof bislt up property number 667, area

Demand Notice Date and
_ i
Total Qutstanding as On Date

measuring 130 square vards, comprising Inkhasranumber 740/ 496 sitauted at Chirag Delhi, Mew Delhd=110017
Mode Of Payment - All payment shall be made by demand dralt in favour of Hinduja Housing Finance Limiled payable ai Delhl

Special Ingirections,/Caution: Bidding in the last minudes,seconds should be avoided by the bidders in fhair pwn interesl. Meither Hinduja Howsing
Finance Limitad mor the Service Providar will be respansihle for any lapses Tailare {Interned failune, Power faflure, etc.} on the part of the bidder in such
cates. Inorder bo ward off swch conlingent situadion, bidders are reguesied fo make afl the nocessary arrangements)allematives such as back-up power
supply and whalewar élse required sa thal they are able lo circumvent such situafion and are able 1o participate in the avction successiully

TERMS & CONDITIONS OF OMLIME E- AUCTION SALE :- 1. The Praperty &5 being sold on “As is Whara is”, "As is What 157, “Whatevar there 3" and
Withoat Recourse” bagis. As suchzale = withaut any kind of warranfies & indemnitiag. 2, Particulars of the property/assels (iz, extent & measiwemeants
specifiad inthe E-Auction Sale Matice has been slated tothe bestof the informatéan of the Secured Creditor and Sacured Ceeditar shafl nat ba answerable
tor any error, mis-statement oromigsion, Aciual extant & dimensions may ditfer, 3. E-Auction Sake Notice issued by the Secured Creditar is-an Inviationto
1he general public 1o subme ther bids and the same does not constifute and will not be degmed to constitile any commitment or any representation anthe
part af the Secured Creditor Inerested bidders are advised to. peruse the tte deeds with the Secured Gredior and to conduct own indgpenden
enquiriesdue giligence about the tifle & present condibian of the property/assets and clalms/tues -|'°||'|EI3‘||F=;] the property befoe submissin o beds. 4,
Apction/bidding - shall only be through “onlEne glectronic mode” Mrough the webside: suctiom@findujahousinghinance.com and
Aps. sl bankeauctions.camy O Auclion proveded by the service provicer G India PYT LED, who shad smange & Coardnate the entee process o
auction lhraugh the e-auction plattormn. 3. The bidders may participabe in e-awtion far bidding from e place of chiice. Iniérnat canneclivity shadl have
1o ber ersured By bidder himseil, Secured Gredibarserics pravider shall nod be held responsitds for the internsl conpactndly, nelwork probisms, o
systemcrash, powar failune et 6. For delails, kelp, praced e and anling bidding an e-awslian praospective bdders may canfact ihe Ssrvice Provides G
MDA PYT.CTD. GOSA, Add: CF INDIA PVT.LTD. Znd Flooe, Plod Mo 88 sector-44, Guraaon, Haryana-122003, (Contact Parson: hihalash Kumar, Phone
No, TOB0B04466, Emalk delhig@elindiz.com , Suppart Mobda Number-T2910B11 247112511 26). 7. For participating in tha e-auction sale the
mtending bidders should regester thesr nams at httpswwe bankeauctions. camy” and archonsa@hindujaheusnglinance.com well in advance and shall
get the userid and password. lnbanding hidders are advised o chanpe andy tha password immediately upon recaiving i from tha sarvics provider, §. For
participating in e-apction, intending kadders have to deposi & refundzble Earmest Money Deposit (EMD) (e 10% OF RESERVE PRICE (as mertioned
ahave) shall be payabie by inferested bidders thrawegh Bamand Dradtin tavoe of * Hinduja Housing Finance Limited. 8, The imending biddars shoufd submil
the duly filted in Bid Form (format availaale on ttps:/‘www. bankeauctions.com! and auction@hinduahausingfinance:com along with the Demand Dratt
remittance twarts EMD n & sealed cover addressed ta the Authonized Officer at Hinduja Housing Finance Limited, 313710 & 312 TL Narthex Tower, Neda|l
subhash Place, Pitampura New Dalhi=110034. 10, The seaied cover should be super scribed with “Bid for participating in E-Auciion Saie inthe Loan
Account Number (as mentioned above) for the property (as merticned abowe). 11, &fter explry of the tast dase of submission of bids with EMD,
Bitharized Cificer shall examine the bids received oy hiimand cofim the details of the uestitied mdders (Wi hdve quoked teir 1S over &d abave the
fEGErye price and pakd the specetied EMC with the Secured Creditar) tathe seryice privider G India PYT UTO fo enate thesmto allow ity s e Bl didesrs a
participat in the onling inlée-s2 bd@ngsiction procesdings 21 e date and me mentioned In E-Suction Sale Motice 12, Inler-52 biddsng amang e
qualileed Diddes shall Start ram e highest bid quabed by the quaklled bidders. Diring e procoss of inbé-%e bidding, e will be unlimibed txdendaan ol
07 rmnwtes ech, e e end lime ol &- auckion shall be aulomatscally etended by 10 MEnwtes each time il bid is made within 10 minies froem Ths las]
dxtension. 13, Beds cnce mads shal not be cantelled of withdrav, AT bids: e for the user id givan to biddor will bedesrmad b eavir baen made by
him alone 14, Immediatoly upon closwe of E-Asclan pracasdings, the highest biddar shall confirin thea final arnaun ol bid quoded by him by E-Mad bath
i Ehe Autiicnized Otficar an his-mail Id- parmead. chandi@hindujatausingfinance com and the Service Prosider far gesting daclaned as successtul bidder
w1 the E-Auction Sale procesdings, 15, The suscassiul bidder shall snmediatedy 1.8 an the same day or ned later than next worsno day, as the casa may
be, pay a deposit of twealy five per cenl, of tha amount of the sale prica, which is incly=sive of samesi money deposited, i§ any, fo the Authorized Officer
conducting the sale. Tha balance amount of purchase price payable shall be oo or before fiffesnth day of confirmation of sale of the immovabée property
16. In case of defauls in payment of above stipigated amounts by the successhul bidder'auctan purchaser within the stipidated fime, te sale will be
cancelled and the amauett already paic (including EAEDY will be forferted and the property will be again put fo sale. 17, Af the request of the successful
hickter, the Authorisad Dificerin his absolute dscrebion may grand further time in writing, for depositing the balance of the bid amaunt. 18, The Successtul
Bidder shall pay appiicabile TOS {ous of Sale procesdz) and submit TOS cartiicate 1o 1he Avtharised officer. 19, Municipal’Panchayat Taxes, Electric:y
dues (it any) and any other authorities dues (4 any) has 1o be paid by the successtul bidder betore issuance of the sae certificate. Bids shall be made
akony irto consideration of all the statutory dues pertamning 1o the property. & Sale Certificate will ba =5ieed Oy e Authonsed fficar i favour of the
SUCCESSIUl bidder only upon depesit et entire purchase preebsd anmuntand furmisihng 1he necessany prood In respect o paymenl ol bl {2 charges,
21, Applicable fegal changes for carveyance, stamp duly, registration charges and other incidental charges shall be borne by the aucton purchaser, 22,
The Avibsarized afficer may postponscancel the E-Auclon Sale procesdings wilhoul assigning arfy reasan whalsoeyer. In case e E-Auction Salo
schiduled i postponesd 10 & tter dabe betare 15 days room the schedulod date af sale, it will be Esplayed on the website of the sersce pravider, 23, Th
decision ol the Authorized Officer is final, bending and unguestionable. 24, All hiddars wha submilted the bids, shall ba deemed 1o have read amd
undersinad the barms and conditians of the E-Auctan Sals and be baund by tham: 25, For further deta@s and quenas, please cormact Autharized Officer,
Mr. Farmed Chand, Mobile Mo. 9980338750 at branch office at Hinduja Housing Finance Limited. at Office No- 317 & 312 ITL Northex Tower, Nataji
Subhash Place, Pilempura Naw Dethi-110034. 26, This is also 15 {fifieen) days’ nolica io the BorrowerMertgagon Guaraniors of the above said Inan

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom

account purstant to rebs 86} of Security Inferest [Endorcemsant ) Rules 2002, aboul holding of auction sale onihe ahove-meantioned date/placs,
Place: DELHI Date : 07/08/2026. Sd/- Authorised Officer - HINDUJA HOUSING FINANCE LIMITED

@ L&T Finance

Loan Account Number/AP Number] Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of
And Name of Borrower(s) / 13(2) Date & Amount] symbolic Possession 05-07-2025 Rs.13,50,000/- Inspection of the property

Co-Borrower(s) /Guarantor(s) 11-APRIL-2025 TOTAL OUTSTANDING | . (Rupees Thirteen 24.08-2026 (Inspection DEMAND NOTICE
LA34VLLONS000005082007 / RS. 9,37,627I- as On Date 10-APRIL-25 Lakh Fifty Thousand Time 10:00 AM t° 05:00 PM) Under Section 13(2) of Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein after referred to
AP-10199472 Thaupses Nine Lakh RS. 9,37,627/- e EMD Deposition Last asThe Act)
MRS. MANGI BAI W/O Qi Seven 1H0USANd | (RUPEES NINE LAKH THIRTY _ |Eamest Money Deposit (EMD) Date 25-08-2026 . _ _ _
BHANWAR LAL Seven Only) Y= |SEVEN THOUSAND SIX HUNDRED| 1,35,000/- (Bupegs One ["Date & Time of Auction We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
& MR. MANOJ KUMAR W/O Bid Increase TWENTY-SEVEN ONLY) Lakh Thirty-Five _26-08-2026 (Auction you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
BHANWAR LAL Amount 10000/ Thousand only) Time 10:00 AM to 5:00 PM) result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification

Description Of The Immovable Property/ Secured Asset : ALL THAT PART AND PARCEL OF THE PROPERTY SITUATED AT PATTANO. 109/99
LALA LAJPAT RAI COLONY JODHPUR RAJASTHAN 342001 ADM AREA:- 84.27 SQ. YD BOUNDARY: - EAST: -GALI, WEST: -HIRALAL, SOUTH: -
GALI, NORTH: - SOHANIDEVI.

Place Of EMD Deposition / Place of Auction: Plot No A 94,95, 1st Floor Aakhiliya Vikash Yojana, Shiv Gauri Plaza- Jodhpur,
Rajasthan-342001. Authorized Officer's Name and Mobile No. Mr. Agam Chhaper Mob No. 7849845989

Mode Of Payment :- All payment shall be made by demand drafttRTGS/NEFT in favour of India Shelter Finance Corporation Limited.

issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act
and hereby calling upon to repay the amount mentioned in the notice appended below to the L&T Financial Limited. within the period of 60 Days from the date
of this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or realization. In case you are not
discharging your liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred under Section 13(4) or Section
14 of the Act. “Thisis without prejudice to any rights available to us underthe Act and/or any other law in force from time to time.”

Loan Account Number/AP Number] Demand Notice u/s | Date and Type of Possession Reserve Price Date and Time of I Demand Notice date / NPA date /
And Name of Borrower(s)/ | 13(2) Date & Amount| symbolic Possession 13-02-2025 Rs.8,02,300/- Inspection of the property Loan Borrower/s & Outstanding Amount o
Co-Borrower(s) /Guarantor(s) 12-NOV-2024 TOTAL OUTSTANDING (Rupees Eight Lakh | 24.08-2026 (Inspection I-I\\Iccoll;nt Co-b;rrowerls outstandi Description of the Immovable Property (Mortgaged)
: . . utstandin

HL20RNLONS000005074644 | RS. 4,91,594/- as On Date 05-AUGUST-26 | ¢, Thousand Three [Time 10:00 AM to 05:00 PM) umber ame NPA Date Amount (3) A< On

AP-10179911 (Rupees Four Lakh RS. 6,08,662.82/- undmedanty EMD Deposition Last I

MRS. SAJNI Ninety-one Thousand (RUPEES SIX LAKH EIGHT Earnest Money Deposit (EMD) Date 25-08-2026 HO98HL2406141 |1. Narender Singh [Demand Notice Rs. 10204937.46/- Schedule -1

& MR. HARI SINGH Five I-f|undgad| Ninety- 1. r119USAND SIX HUNDRED SIXTY-| _ Rs.80,230- (Rupees | Date & Time of Auction 44508,H098HL24 |2. Geeta G Date: 29/05/2026 (Rupees One Crore All Tha Piece And Parcel Of Immovable Property Flat No. 302 (Super

Bigl;:lcpe);)se TWO AND EIGHTY-TWO PAISE Eighty Thousand Two 26-08-2026 (Auction 0614144508L,HO0 (3. M/s. Yogi NPA Date: 04/05/2026 | Two Lakh Four Area Measuring 241.83 Sq. Metres i.e 2603.06 Sw. Ft.) Third Floor,

Amount 10000/- ONLY) Hundred and Thirty only) [Time 10:00 AM to 5:00 PM) 98HT2406271550 |Medical Store Thousand Nine Oakmount Tower, Multistoried Residential Complex NRI-CITI Putting

Greens Within Omax Nri City, Township Situated At Omega i,
Greater Noida,, Distt. Gautam Budh Nagar, Uttar Pradesh 201310

Through Proprietor
Narender Singh

Hundred Thirty-Seven
and Forty-Six Paise
Only.) As On Date

Description Of The Immovable Property/ Secured Asset : All That Part And Parcel Of The Property Situated At Patta No. 22 Kundal Th. Phalodi 22
Jodhpur Rajasthan 342301 Jodhpur Adm Area:- 1750 Sq. Ft BOUNDARY: - EAST: -SHETAN SINGH, WEST: -RASTA, SOUTH: -PREM SINGH,
NORTH: -AABADI LAND.

25.05.2026
Place Of EMD Deposition / Place of Auction: Plot no. 287, Ground Floor, Adarsh Nagar, Phalodi, Jodhpur-342301, Rajasthan.
Authorized Officer's Name and Mobile No. Mr. Agam Chhaper Mob No. 7849845989 sq
Mode Of Payment :- All payment shall be made by demand draft/RTGS/NEFT in favour of India Shelter Finance Corporation Limited. Date: 07.08.2026 Authorized Officer
PLACE: RAJASTHAN : Date : 06.08.2026 FOR INDIA SHELTER FINANCE CORPORATION LTD Place: Noida For L&T FINANCE LIMITED
epaper.financ:ialexpress-.ann‘ ® o N -
o® @O e © ew Delhi o® ¢




